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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 28" July, 2026

+ W.P.(C) 13204/2024 & CM APPL. 48058/2026

THE MANAGEMENT OF CHORDIA TECHNO CONSULTANTS
..... Petitioner
Through:  Mr. Tarun Nanda, Adv.
Mob: 9654023052
Mob: tarun@rplegalindia.com

versus
SHRI KAMLESH PRASAD GAUR ... Respondent
Through: Mr. Radha Shyam Jena, CGSC

(Through VC)
Respondent in person.
CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA

MINI PUSHKARNA, J. (Oral):
CM APPL. 48058/2026

1. The present application has been jointly filed on behalf of the
petitioner and the respondent, under the principles of Order XXIII Rule 3
read with Section 151 of the Code of Civil Procedure, 1908 (“CPC”), for
disposal of the present petition, in terms of the Memorandum of Settlement
dated 14" July, 2026, executed between the parties.

2. It is submitted that the parties have mutually settled all their disputes,
arising out of the Award dated 05" April, 2022, passed in New ID no.
7228/16, by the Additional District and Sessions Judge, POLC-V, Rouse
Avenue District Courts, New Delhi.

3. It is further submitted that in terms of the Memorandum of Settlement
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dated 14" July, 2026, the petitioner has agreed to pay, and the respondent
has agreed to receive, a sum of Rs. 11,00,000/- (Rupees Eleven Lacs), as a
one-time full and final settlement amount, towards the full satisfaction of the
respondent’s claims towards dues of any kind.

4. The respondent, Mr. Kamlesh Prasad Gaur, is present in person before
this Court, and has been handed over a Demand Draft of Rs. 10,00,000/-
(Rupees Ten Lacs), which he has duly received, vide Demand Draft no.
026639, drawn on HDFC Bank, dated 21* July, 2026. He also confirms the
fact that he has already received a sum of Rs. 1,00,000/- (Rupees One Lac),
in cash, from the petitioner.

5. He further confirms the fact that he has entered into the Memorandum
of Settlement dated 14™ July, 2026, out of his own volition and without any
pressure or coercion from any side.

6. Learned counsel appearing for the petitioner submits that the amount
of Rs. 42,24,387/- (Rupees Forty Two Lac Twenty Four Thousand Three
Hundred Eighty Seven), which was deposited by the petitioner in terms of
the order dated 30™ April, 2025, passed in the present proceedings, be
released in favour of the petitioner, along with the accrued interest.

7. The respondent, who is present in person before this Court, submits
that he has no objection to the same.

8. Learned counsel appearing for the petitioner further submits that the
Recovery Notice dated 28" February, 2025, issued by the Assistant
Collector, Gradel/Il/Sub-Divisional Magistrate (Kalkaji), New Delhi, also
be quashed in view of the settlement agreement arrived at between the
parties.

0. Considering the submissions made before this Court, it 1s directed as
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follows:

(i) The Memorandum of Settlement dated 14™ July, 2026, executed
between the parties, is taken on record.

(1)  The parties are held bound by the same and shall abide by the terms,
thereof.

(i11) The amount of Rs. 42,24,387/- (Rupees Forty Two Lac Twenty Four
Thousand Three Hundred Eighty Seven), as deposited by the petitioner in
compliance of the order dated 30™ April, 2025 passed by this Court, in the
present proceedings, shall be released to the petitioner, along with the
interest that has accrued, thereof.

(iv) The petitioner/his representative is directed to approach the Registry
of this Court, in this regard.

(v)  On account of the settlement between the parties, the Recovery Notice
dated 28™ February, 2025, issued by the Assistant Collector, Grade-1/1I/Sub-
Divisional Magistrate (Kalkaji), New Delhi, against the petitioner, is hereby,
quashed.

10. With the aforesaid directions, the present petition, along with the
pending applications, is accordingly, disposed of.

11. Next date of hearing, i.e., 08" October, 2026, stands cancelled.

MINI PUSHKARNA, J
JULY 28, 2026/SK
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